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T SR o Frfr 91

It
qEarg, 26 e, 2019

TR gfasfa sk Rffag
(e ) (Geres) Rffw, 2019
. /T .- AR T./2019/011.—TE, SR Niasfd i BHa are atferfaam,
1992 (1992 &1 15) ¥ &1 11 & IT-UTT (2) F @< (1) F ATT T5d &TT 30 G T&T <RI FT TTRT
FLA g0 UAERT AT 1 Tasffa 8w fafaws & (areeafar f3fe) f@fR=w, 1996 #1 i "errem e & form
Faferied [ aamEr g, 99iq -
1. == At v s yfagfa siv ffms i (aeeafar @) (F@erem) @R, 2019 w81 S0
TFATT |
2. F TISTTS H Ik THTL ol ATE T TG (AT]) B |
3. aret wiasfa s fafee a1 (areeatia ffer) &R, 1996 #, -
I ffFEw2H -
i. ®T (M) F TH A GE (3T) ¥ @, Mg g dq:eqmiud & S, o7iq, -
“(29) ‘aegell” ® FT wewe g yiagfa d@teer (RfRee) sfafem, 1956

[FrerRde wivdaea (Waae) U, 1956] #T 91T 2 & @< (W) * dgd sfesf=>d
FEQU AT & 3% o7 et ey sypeasly (Furtedr shates) # sewar gt &

2275 GI/2019 (@))]
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IL.

III.

IV.

VI

g feogqur :

ii. @< () |, Tg TLGH & TAT MAfeiad g0 Tiqe Saq:emod Bham ST, T, -
‘g Tg R % vwmeEw swha (3Re) swEiRdr st @ERaten) & fFaa
(TATreT™) F2et ATett e fAfe T (FEaTa e Shied) UHT Siaars (Fiveaed) %
Frearas® e (TR Seadie) % AT | SIS AT aequ g1 HT el |7

faffaw 7 9, 9= (8) ¥, oaes “wfAqfaay” & TETq 997 gqEEt AT T F qF, 458 AT aega”
q:eTiua o ST

fafaaw 26 7, su-faffas (1) #, g% w&igs F v Refefeg wgs st G s,
qI7q, -

“Tig Fg Wi T weEs g (3R) s syt FhEtee) § FMEe s At
areertva e = (Frgere we whe) U wfEere (wiveswen) F awatas aee (T
HaoTHe) & AT § FSTATT Fegall it ATHTT (FeesT) g Afwers (Feaream) f RFgfke #
GERIIK

fafRaw 44 4, Iu-RHTw (1) F T3gF |, aeg ‘A2 off arq” & TET 997 qeat T A= §
@, et e, o T aes s oy STosr, o, -

“ IS EE 14 T GIew,”

faffaw 52 ¥, su-faffaw (4) ¥/, ¥9= (@) ¥, 3u-ds (xiF) F T47q AT IT-"< (xii) ¥ T,
fFefrfem su-ee smaefia G ST, sy,

“(xiiT) TS AT (23T) FHIREr Feaf=rat (FRatesy) § e w3 arett et & Jmae
o, THT Giaarsti (FiveFed) & areata® \aer (R deade) Y asig o, SASTATST aeqsl &
AT 37 Ivg, HWTAA gq g0 At () =1 17

qITal AEAT |, T 13 F 74T, Fetied g siqetag R s, s, -

“14, ureafees [Afy i (e o ohm) vesEs AT (389) FwEredr St
Eratess) & Faer, Faer F va Mdeat (U fmet onf) F oegefia FT 7m0, ST a7 g
TaT-T9T I Hytta o S

ST AT, LT
[FrsTTa=-111/4/219T./22/19)]

1. 9RaE Sagia o BfeaT a (et @) Gfiaw, 1996, gor fafaaw, #Frem €. 856(3),
9 faoFa 1996 FT AT % TSI | THTIAT gT F |

2. A Sragha oi Efaa are (areeaia ffen) &A=, 1996 qoraTa -

(1)

15 351 1997 &1 Wty wiaygfa i At g (areeafar f2fe) (gemrem) fafqem, 1997,
FT. . 327 (), g1
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(2)

3)

(7)

(8)

12 Sa<r 1998 F W Faqld v fiwT ai (et [ie) (Femge) o,
1998, FT.3. . 32 (&1), TT

8 femraw 1999 &1 WA wiayfd =¥ fafamy e (Teeata ffe) (Femram) &=,
1999, FT.31. /. 1223 (31), g

14 |19 2000 =T 9T wfaygfa i B i (aeeafar [ (@erem) &=, 2000,
FT.3M. §. 235 (), 5T

28 ATH 2000 F1 9ty sfagh s Afawr o (sfagfy srfieta =marfaemr #ir srdie)
(Fetrere) fafa=m, 2000, F1.3m. &, 278 (31), 51T

22 7€ 2000 FT 9ty gfaygfa o Afaw o (aeeater [fd) (gEen dengen) &R,
2000, =1.31. 5.484 (31), gTT

23 SFatr 2001 & ARG Y @ G a© (qeeataE [ (Feree) [,
2001, =1.31. 7. 69 (31), g=T

29 7T 2001 FH AT Faghd e AfFaT Fi (Fegatadt g [ qaqrg) (Feare)
f&ff=m, 2001, =r.3m. /. 476 (31), 5TET

23 AT 2001 =¥ AT wfagfa i AR g (areeafar ffd) (g denem) B,
2001, =T1.31. /. 698 (1), g1

20 FTadY 2002 Fr AT wfagfa siv BT o (e [ (@omes) BfRe,
2002, F1.31. 7. 219 (1), g1

11 S 2002 &1 IR Sadfa & BfaaT T (aeeaie [ (g dearee) G,
2002, F1.31. 7. 625 (31), 510

30 F@TE 2002 T AT wiasfa siw e ad (ureeafia ffen) (e gene) fafRem,
2002, =1.31. /. 809 (31), g1

9 forawaw 2002 Fr 9t gfagfa sz fafams ar (aeeaiar i) (= were) R,
2002, FT.3T. /. 956 (), E2T

27 f{@wET 2002 FT AT Iaqd 7 BfaaT 9 (S AtewmT g ST w7 67
orfRa srfarfaa < & foro wtora) faffem, 2002, #.8m 5. 1045 (31), 30

29 HE 2003 T AT THaqlT T AAaT are (eeatee [fe) (Ferree) &, 2003,
FT.3M. . 632 (), g1

12 S9at 2004 Fr A viagfa siw @ffwr a8 (areat [fe) (@enee) e,
2004, ®1.5. artear/EwTta/w/4/2004, g0

10 9T 2004 F W wfavfa & Fffeg e (3ugs Jur sfa =fte F oo amde)
ffemm, 2004, F.9m. 5. 398 (31), ETT
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(24)

(25)

(31)

12 S9adt 2006 F AT viagfa siw f@fawr a8 (areats f[fe) ("@enee) &,
2006, FT.3. &. 38(3F), FTT

22 7 2006 FT 9t gfaygfa o fAfaw o (aeeatar [/fd) (gEen dengen) &R,
2006, FT.5. &, 783(z1), FTT

3 TEq 2006 FT AT TS Y e are (Teeat [ien) (e dere) &,
2006, =T.31. |. 1254(31), T

27 fRmwaw 2006 #r W yfagfy =iv B @i (aeeatas [7fe) (3 qee)
fata=w, 2006, wr. 7. wrata=/fEawTta/Aw/82534/2008, gTT

27 femwaw 2006 =1 Aty yfagfy siv Rfvms O (aeeafer [te) (at=at derem)
fata=w, 2006, wr. 7. wrata=/fEawTta/Aw/83065/2008, gT<T

28 HE 2007 T AT Tl T AAaT are (eeatee [fe) (Ferree) &, 2007,
F. T, 1/TAHT/STUA/2007/2518, 51T

31 spa< 2007 T 91 Fiaqha oiw fofam= are (areeatar [fe) (e gerree) B,
2007, WT. /. 11/T==1/su=/2007/4646, 51T

31 ATH 2008 =1 wredT yfaghy i offms i (F &1 "@am) "@eorem) &R,
2008,%T1.5. 11/uai/siu=/2008/21669, TT=T

16 35T 2008 T Wt vyl i AT a1 (areeafar 7t (wemrem) fafq=m, 2008,
FT. T, TAUSI-UTA/S0=/2008/03/123042, 5121

22 7 2008 & ARG Tadfd X AfFaT 9 (Tt e (gaer deege) Bfeam,
2008, |. T, W.ET.-UF. 7.3 /57 77./2008/09/126202, 51T

29 Eaqw&< 2008 & ARG Yiaqia ofiT A ey a (aeaiar [fe) (dre=r Fare)
fata=w, 2008, @ TAUST-UAAA/STUA/2008/24/ 139426, FTT

8 5 2009 FT AT TraHfd i FfFwT e (aeeaiar e (Ferree) B =, 2009,
T, T, T3, HC3./ST.79./2009-10/01/ 159601, 52T

5 S 2009 F At afagfa siv fAffw i (weafias [t (gaen deew) @A,
2009, . TS, T, ST, -U, 1,300/, 79./2009-10/07/165404, 511

29 @M= 2010 & ARG Idqd dx AHaT & (Teeatas [fe) (Ferege) @,
2010, o. TAUSI-UMT3A/5(1uA/2010-11/13/13945, 5177

30 sRET 2011 1 A afagfa s Affw g (aeeafir [7fe) (@erem) &R,
2011, 7. /. U1, U.ST.-UH. 3.3 /5 . U7./2011-12/22/27668, ZTT

21 FZadY 2012 Fr Ay gfaygfa siv Gy o (et [ (@oaes) Bfee,
2012, |. TATST-UAMEA/T/2011-12/38/4290, 51T
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(34)

(3%)

26 fawaT 2012 &1 AT YA i BEaT 9 (et [ ) (g |@ere)
faffaw, 2012, 9. T, 0.3, -UA .33/ T./2012-13/17/ 21502, 59T

16 9 2013 FH AT Tasfd o7 B mT ae (veata @) (F@eree) &,
2013, H. 0. T 3Y.-UA. 3L 3./, 07./2013-14/03/5652, FTT

19 7 2013 = Aty wfasfa sz faffmy i (wweafie [fe) (geer derem) i,
2013, . TS, U3, -0, 91,300/, 79./2013-14/12/6108, 51T

19 sRmEd 2013 &1 wedtT yfagfy siv Affms i (areats f[te) (Faer deem)
A aw, 2013, . U0 3. -0 A0 /S1.74./2013-14/18/6 384, 5T

6 7 2014 1 ATy yfaghy sz v i (weeafe [fe) (@erem) &R, 2014,
. TAUST/TAALA/STUA/2014-15/01/1039, 5T

23 7 2014 & AR FTaqgia 7 @AAaT are (FrE w1 9209) (Ferge) [, 2014,
. U, TS1.-UA. 3.5 79./2014-15/03/1089, 51T

30 feEwaY 2014 F ARG YAdd X BAET 9 (Teata [e) (Taer o)
faffaw, 2014, 5. TAUST-UA. 30T A /. UH./2014-15/19/ 1973, 51T

15 \E 2015 T 9red T gfagha siv fafm s (aeeafer i) (@eonas) @R, 2015,
T, T [- U, A,/ 30%. 0.5, /5. 7./2015-16/005, 51T

12 w¥adY 2016 i 9ty sfagfa siw fafvmy ad (aeeafr f[fe) (wenes) &R,
2016, |. FET/TA TS0 .3 /51.79./2015-16/034, 51T

15 ®¥E<T 2017 & ARG Sagid &Y BfeaT a (qeeanes @) (Feree) @E,
2017, . /U, T2, -UA. A3/, 79./2016-17/031, 5T

13 A= 2018 T 9t wfasfa e fFffmr a1 (areeafr [f) ("@erem) &R, 2018,
T, T /T, TS, UL A3/, 0A./2018/02, 51T

30 \E 2018 = wedy yfagh =iw Gt i (areeafer ffd) (qae o) @R,
2018, . TET/TA. T, ST, -UA, 3.3/, 74./2018/14, 52T

6 feaFaw 2018 & W Wiayfd ik AfFwT T (Teeans [fe) (e o)
fafa=w, 2018, & AT/U. TS .-UA A /SN UA./2018/50, BT

13 feawa 2018 & WA Yaga o fafvms e (weeate [fd) (Jram Hare)
faffaw, 2018, &. F=/Ua, W 3. -0, AT/, 0H./2018/51, 7T

1 SFEdt 2019 =1 Wy sfaygfa siw A T (wfagfe sfeees) (@ovee) B,
2018, . FET/THA. T, ST, -0, 3.3/, 74./2019/01, 51T

HeTTad gu o |
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SECURITIES AND EXCHANGE BOARD OF INDIA
NOTIFICATION
Mumbai, the 26th April,, 2019
SECURITIES AND EXCHANGE BOARD OF INDIA (MUTUAL FUNDS)
(AMENDMENT) REGULATIONS, 2019

No. SEBI/LAD-NRO/GN/2019/011.—In exercise of the powers conferred by section 30 read with clause (c) of
sub-section (2) of section 11 of the Securities and Exchange Board of India Act, 1992 (15 of 1992), the Board hereby
makes the following regulations to further amend the Securities and Exchange Board of India (Mutual Funds)

Regulations, 1996, namely —

1. These Regulations may be called the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 2019.

2. They shall come into force on the date of their publication in the Official Gazette.
3. In the Securities and Exchange Board of India (Mutual Funds) Regulations, 1996, -
I in regulation 2, -
i after clause (mc) and before clause (mm), the following clause shall be inserted, namely, -

“(md) “goods” means the goods notified by the Central Government under clause (bc) of
section 2 of the Securities Contracts (Regulation) Act, 1956 and forming the underlying

of any commodity derivative;”
ii. in clause (q), the following second proviso shall be inserted after the first proviso, namely,-

“Provided further that mutual fund schemes investing in exchange traded commodity
derivatives may hold the underlying goods in case of physical settlement of such
contracts.”

II. in regulation 7, in clause (g), after the word “securities” and before the word “or”, the words “or

goods” shall be inserted;

III. in regulation 26, in sub-regulation (1), the following proviso shall be inserted after the second proviso,

namely,-

“Provided also that mutual fund schemes investing in exchange traded commodity derivatives
may appoint a custodian to have custody of the underlying goods in case of physical settlement of

such contracts.”

Iv. in regulation 44, in the proviso to sub-regulation (1), after the word “Schedule” and before the word

“shall”, the following words, symbols and numbers shall be inserted, namely,-
“, save clause 14 therein,”

V. in regulation 52, in sub-regulation (4), in clause (b), after sub-clause (xiid) and before sub-clause (xiii),

the following sub-clause shall be inserted, namely, -

“(xiie) in case of schemes investing in exchange traded commodity derivatives, recurring
expenses incurred towards storage and handling of the underlying goods, due to physical

settlement of such contracts.”
VL in the Seventh Schedule, after clause 13 the following clause shall be inserted, namely,-

“14. A mutual fund scheme may invest in exchange traded commodity derivatives subject to such

investment restrictions as may be specified by the Board from time to time.”
AJAY TYAGI, Chairman
[ADVT-II1/4/Exty./22/19]
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Footnote:

1. The Securities and Exchange Board of India (Mutual Funds) Regulations, 1996, the Principal Regulations, were
published in the Gazette of India on December 9, 1996 vide S.O. No. 856 (E).

2. The Securities and Exchange Board of India (Mutual Funds) Regulations, 1996 were subsequently amended—

(1) on April 15, 1997 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
1997 vide S.0. No.327 (E).

(2) onJanuary 12, 1998 by the Securities and Exchange Board of India (Mutual Funds)(Amendment) Regulations,
1998 vide S.O. No.32 (E).

(3) on December 08, 1999 by the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 1999 vide S.0. No.1223 (E).

(4) on March 14, 2000 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2000 vide S.0O. No.235 (E).

(5) on March 28, 2000 by the Securities and Exchange Board of India (Appeal to the Securities Appellate
Tribunal) (Amendment) Regulations, 2000 vide S.O. No.278 (E).

(6) on May 22, 2000 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2000 vide S.O. No.484 (E).

(7) onJanuary 23, 2001 by the Securities and Exchange Board of India (Mutual Funds)(Amendment) Regulations,
2001 vide S.O. No.69 (E).

(8) on May 29, 2001 by the Securities and Exchange Board of India (Investment Advice by Intermediaries)
(Amendment) Regulations, 2001 vide S.O. No.476 (E).

(9) on July 23, 2001 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2001 vide S.O. No.698 (E).

(10) on February 20, 2002 by the Securities and Exchange Board of India (Mutual Funds)(Amendment)
Regulations, 2002 vide S.0. No.219 (E).

(11) on June 11, 2002 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2002 vide S.O. No.625 (E).

(12) on July 30, 2002 by the Securities and Exchange Board of India (Mutual Funds) (Third Amendment)
Regulations, 2002 vide S.0. No.809 (E).

(13) on September 9, 2002 by the Securities and Exchange Board of India (Mutual Funds)(Fourth Amendment)
Regulations, 2002 vide S.0. N0.956 (E).

(14) on September 27, 2002 by the Securities and Exchange Board of India (Procedure for Holding Enquiry by
Enquiry Officer and Imposing Penalty) Regulations, 2002 vide S.O. No.1045 (E).

(15) on May 29, 2003 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2003 vide S.O. No. 632 (E).

(16) on January 12, 2004 by the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 2004 vide F.No. SEBI/LAD/DOP/4/2004.

(17) on March 10, 2004 by the Securities and Exchange Board of India (Criteria for Fit and Proper Person)
Regulations, 2004 vide S.O. No. 398 (E).

(18) on January 12, 2006 by the Securities and Exchange Board of India (Mutual Funds)(Amendment) Regulations,
2006 vide S.O. No. 38 (E).

(19) on May 22, 2006 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2006 vide S.O. No. 783 (E).

(20) on August 3, 2006 by the Securities and Exchange Board of India (Mutual Funds) (Third Amendment)
Regulations, 2006 vide S.O. No. 1254 (E).

(21) on December 27, 2006 by the Securities and Exchange Board of India (Mutual Funds) (Fourth Amendment)
Regulations, 2006 vide F. No. SEBI/LAD/DOP/82534/2006.
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(22)

(23)

24

(25)

(26)

€2

(28)

(29)

(30)

(3D

(32

(33)

(34)

(35)

(36)

(37

(3%)

(39

(40)

(41)

42)

43)

(44)

on December 27, 2006 by the Securities and Exchange Board of India (Mutual Funds) (Fifth Amendment)
Regulations, 2006 vide F. No. SEBI/LAD/DOP/83065/2006.

on May 28, 2007 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2007 vide F. No. 11/LC/GN/2007/2518.

on October 31, 2007 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2007 vide F. No. 11/LC/GN/2007/4646.

on March 31, 2008 by the Securities and Exchange Board of India (Payment of Fees) (Amendment)
Regulations, 2008 vide F. No. 11/LC/GN/2008/21669.

on April 16, 2008 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2008 vide F. No. LADNRO/ GN/2008/03/123042.

on May 22, 2008 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2008 vide No. LADNRO/GN/2008/09/126202.

on September 29, 2008 by the Securities and Exchange Board of India (Mutual Funds) (Third Amendment)
Regulations, 2008 vide No. LADNRO/ GN/2008/24/139426.

on April 8, 2009 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2009 vide No. LAD-NRO/GN/2009-10/01/159601.

on June 5, 2009 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2009 vide No. LAD- NRO/GN/2009-10/07/165404.

on July 29, 2010 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2010 vide No. LAD-NRO/GN/2010-11/13/13945.

on August 30, 2011 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2011 vide No. LAD-NRO/GN/2011-12/27668.

on February 21, 2012 by the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 2012 vide No. LAD-NRO/GN/2011-12/38/4290.

on 26th September, 2012 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2012 vide No. LAD-NRO/GN/2012-13/17/21502.

on 16th April, 2013 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2013 vide No. LAD-NRO/GN/2013-14/03/5652.

on 19th June, 2013 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2013 vide No. LAD-NRO/GN/2013-14/12/6108.

on 19th August, 2013 by the Securities and Exchange Board of India (Mutual Funds) (Third Amendment)
Regulations, 2013 vide No. LAD-NRO/GN/2013-14/18/6384.

on 6th May, 2014 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2014 vide No. LAD-NRO/GN/2014-15/01/1039.

on 23rd May, 2014 by the Securities and Exchange Board of India (Payment of Fees) (Amendment)
Regulations, 2014 vide No. LAD-NRO/GN/2014-15/03/1089.

on 30th December, 2014 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2014 vide No. LAD-NRO/GN/2014-15/19/1973.

on 15th May, 2015 by the Securities and Exchange Board of India (Mutual Funds) (Amendment) Regulations,
2015 No. NROOIAE/GN/2015-16/005.

on 12th February, 2016 by the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 2016 vide No. SEBI/LAD-NRO/GN/2015-16/034.

on 15th February, 2017 by the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 2017 vide No. SEBI/LAD/NRO/GN/2016-17/031.

on 13th March, 2018 by the Securities and Exchange Board of India (Mutual Funds) (Amendment)
Regulations, 2018 vide No. SEBI/LAD-NRO/GN/2018/02.



[9FT [I-ETs 4] A <hl TSI ¢ SAHYNTY 9

(45) on 30" May, 2018 by the Securities and Exchange Board of India (Mutual Funds) (Second Amendment)
Regulations, 2018 vide No. SEBI/LAD-NRO/GN/2018/14.

(46) on 6™ December, 2018 by the Securities and Exchange Board of India (Mutual Funds) (Third Amendment)
Regulations, 2018 vide No. SEBI/LAD-NRO/GN/2018/50.

47) on 13™ December, 2018 by the Securities and Exchange Board of India (Mutual Funds) (Fourth Amendment)
Regulations, 2018 vide No. SEBI/LAD-NRO/GN/2018/51.

(48) on 1% January, 2019 by the Securities and Exchange Board of India (Custodian of Securities) (Amendment)
Regulations, 2018 vide No. SEBI/LAD-NRO/GN/2019/01.
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